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Vice-Chairman.

Issue simple notice to the

Respondent No. 1 as to whether the order
q of the Tribuna! has been complied with
" or not. Post on 03.01.2007.

|

Vice-Chairman

-

Vice-Chairman

Post on 8.2.2007.

——e——

Vice-Chairman

Post the matter on 12.:3.0’7 )
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16.3.07. Post the matter on 19.3.07. .
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Hon'ble Shri Tarsem Lal,
Administrative Member. ‘g
$

The contempt petition has
been filed by the applicant for non-
compliance of the order of the

Tribunal dated 01.08.2006 passed in
O0.A.No. l84/2006,~ ' the operaelve'
portlon of whlch 1é as follows
_‘"In the -interest’ of -
justice,, this Court directs that"
the representations that has beén
filed by the Applicant shall be
, considered by the Respondent No.2 '
. with K all sympathy . and pass, -
aoproprlate order ‘and communicate
the same to the Applicant w1t%}n
three ' months from the date'of
receipt of. this order."

Heard Mr . A. - Ahmed, learned

counsel for the appllcant and ‘Mr W.u.
Ahmed, learned Addl C.G.S.C.
appearing on béhalf of the alleged
contemners. Learned_‘counsel for the
alleged contemners {respondents in the
0.A.) has filed an affidavit -7in

response to the notice issued in-the-,
Contempt Petition ,and also an order of
compliance dated 07.02.2007 in which

it is stated that the representation
of the applicant has been con51dered

and disposed of. Copy of the‘letter

will be kepr on record for future‘

b

reference.



C.P.N0.30/2006 (0.A.No.184/2006)

. = &;,
19.03.2007 Cv‘
From the above submission

it is clear that the contempt petition
will not sttand and it is liable to be
dismissed. Accordingly the Contemptt
Petition is dismissed. In the

circumstances no order as to ¢osts.
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CONTEMPT PETITION NO, 30 /mg OF 2006

ORIGINAL APPLICATION NO. 184 OF 2006

IN THE MATTER OF:

A DPetition under Section 17 of the—

“Administrative Tribunals Act, 1985
- praying  for punishment of the

Contemmors/ Respondents for non-
compliance of Judgment and Order

~ passed by the Hon’ble Tribunal in O. A.

No.184 of 2006 dated 01.08.2006.
. AND - Va

IN THE MATf‘ER OF:

Shn Ptabxr Kumar Das . '
' Apphcant

' .VERSUS-
TheUmonofIndna&Ots

.. Respondents
IN THE MATTER OF

Shri Prabir Kumar Das

Son of Late Pradyut Kumar Das
Enforcement Officer

Office Of the Assistant Director
Directorate of Enforcement
Guwahati Sub-Zonal Office
House No.4

Bye Lane-4
Rajgarh Road
Guwahati-781 003. o :
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raka Qhattacy
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‘Advocale .
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* -VERSUS —

Shri Sudhir Nath

Director

Directorate of Enforcement
Loknayak Bhawan

Khan Market

New Delhi-110003

Mr. P. K. Das

Special Director (Administration)
Di;'ectorate of Enforcement
Loknayak Bhawan

New Dethi-110003

Mr.H. L. Haldar
Deputy Director
Directorate of Enforcement
Kolkata Zonal Office
CGO Complex
Salt Lake
Kolkata
...Respondents/
Contemnors

~ The humble petition of the above named

petitioner :

MOST RESPECTFULLY SHEWETH:

- L That your humble Petltloner had filed the Ongmal Application No.
184 of 2006 before ﬂus Hon’ble Central Admmlstranve Tribunal, Guwahati
Bench, Guwahau, praymg for a direction from this Hon’ble Tribunal to the

~ Respondents to transfer the Petitioner from Guwahati to Kolkata i.e. his
home town consndermg hig hmlth condition and the interest of his family
members mcludmg his old aged ailing mother ailing wife and two children.
This Hon’ble Tnbunal aﬂer hearmg both the parties on 01.08.2006 and was

Ts\/



pleased to pass an Order by directing the Respondents to consider the

Representations filed by the Petitioner before the Respondent No.2,

A photocopy of the Judgment and Order dated
01.08.2006. passed in O.A. No.184 of 2006 is
annexed herewith and marked as ANNEXURE
zA.

2. That your penuoner begs to state that the aforesaid Order of the
Hon’ble Tribunal was communicated to the Respondents No. 2 & 4 by him
through speed post on 03.08.2006 vide despatch serial no. 615 & 614
respectively. But till today the Respondents/Contemnors did not implement
the aforesaid order dated 01.08.2006 passed in O.A.No.184 of 2006 by the
Hon’ble Tribunal. It is to be stated that the Petitioner had already completed
“his two years _service" tenure at North Eastern Region. As such your
Petitioner is compelled to file this Contempt Petition before this Hon’ble
Tribunal to inifiate contempt proceedings under the Contempt of Court Act.
against the alleged Contemnor/Respondents.

3. That your Petitioner begs to state that the Respondents/Contenmnors
have shown disrespect, disregard and disobedience to this Hon’ble Tribunal.
The Respondents/Contemnors deliberately with a motive behind have not
complied the Hon’ble Tribunal’s Judgment and-Order dated 01.08.2006

passed in O.A. No.184 of 2006. As such, the Respondents/ Contemnors

deserve punishment from this Hon’ble Tribunal. It is a fit case, where the
Respondents/Contemnors may be directed to appear before this Hon’ble
Tribunal to explain as to why they have shown disrespect to this Hon’ble
Tribunal. | '

4 That this Petition is filed bonafide to secure the ends of justice.

In the premises, it is, most humbly and
respectfully prayed that Your Lordships may be
| pleased to admit this petition and issue contempt
V | ' notice to the Respondents/Contemnors to show
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_' ',causeasaowhytheyshouldnotbepmhed
~ under Section 17 of the Administrative
- _‘;;Tnbunals Act, 1985 or to pass such appropriate
. order or orders ‘as this Hon’ble Tribunal may
"'deem fit and proper

Further, it is also prayed that in view of

o ._‘t’he deliberate dlsrespwt and disobedience to this
‘Hoible Tribunal’s order dated 01.08.2006
passed in O. A Nol84 of 2006 the
- Respondents/Cogtemnors may be asked to
" appear in person before this Hon'ble Tribunal to
7'*exp1am as to why they should not be punished

\mderthe Contempt of Court Act.

AndforﬁnsactofhndnessyomPeuuonerasmduty

bound slmll ever pray.

...Draft Charge
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'DRAFT CHARGE

The Peuhoner aggneved for non-cemphance of Judgment and
Order dated 01.08. 2006 passed by this Hon’ble Tribunal in O.A No.184 of
2006. The Contenmors/Rmpondents have wﬂlfully and deliberately violated
the Judgment and Order dated 01.08.2006 passed by this Hon’ble Tribunal.
Accordingly, thc R@ﬁpondents/Contemnors are liable for Contempt of Court
proceedings and severe punishment thereof as prowded to appear in person
and reply to-the{:harg&ﬁ'le‘*eled‘against-dtem' before this Hon’ble Tribunal.



AFFIDAVIT

I, Shri Prabir Kumar Das, Son of Late Pradyut Kumar Das, aged
about 56 years, Enforcement Officer, Office Of the Assistant Director,
Directorate of Enforcement, Guwahati Sub-Zonal Office, House No.4, Bye
Lane-4, Rajgath Road, Guwahati-781 003, , do hereby solemmly affirm and
state as follows:

L. ThatIam the Applicant of O. A. No.184 of 2006 and also petitioner
in the instant petition and as such, I am fully acquainted with the facts and
circumstances of the case.

2. That the statements made in paragraphs 2, 2>, “cad < — of the
Contempt Petition are true to my knowledge, those made in paragraphs

1 — —— of the petition being matters of records are true
to my information, which I believe to be true and the rest are my humble
submissions before this Hon’ble Court.

And I put my hand hereunto this affidavit on this O™ day of
November 2006 at Guwahati.

s PYM Kuwaras Hovs
ified by, DEPONENT
). o
N LA

AdTocae( MO . Solemnly affirmed before me by
the Deponent who is identified by
Mr. Adil Ahmed, Advocate.
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The Hnn hlu '-.11 K\/ Ssachuianandan Vice-Chairman.

} ll)v llrm l)lu"ﬁn (mulnm Imy, Administrative Member.
. BRE o
- Shri Pldbu' }\umm PasH e, o
Son of Late Pradyut Xumar Da>
Enforcement Officer ! "
Oftice of the Assistant Rirector,
Directorate of Fnforcement: (;uwaha ti Sub-Zonal Omc*e
_ Hoose Moo 4, Bae Lane Moo 4, Rajgach Road,
i Guwaliati - '78. 003, T ~

. Applicant

YT

Py Advecates Me AdiE Altmed and Mg Smita Bhatinchorje,
- Vr-rwu‘; -

The. Union of (ndia, re presented by Hm
Secretary to the Government of India,
Mml:,t.x y of ] inance, I New Delhi- 1.

CThe J)lru‘Lnr , .
Directorate of’ Enforcement .
i Lok Mayak Bhavan, Khan Mar ket

. IanDemi~110003

3. The Special Director (Administration) .
Dircclorate of I:nlnrr:f,-w ent
Lok Nayak: havan, Khan Market
: va Delhi~ ]0 ’)OB

1. Hw l)npx" I’Ht-w“inl‘ a
Divgctor ntwu([nfour»munl Y
Kolwarta Zenal Offide ‘
;,(l 0, ¢ ‘Hh'”"n, S\fl“ . t” A
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. Reéspondents

By Advorate Mr MU ’Ah‘)n ed, Addl. C.G.S.C.

......

ATTESTED
. A@hﬂﬁu

ADVOCATR
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Lhe office ot Lhc, 1)nectomte of Lntmcement Govemmenr of India,
Special Unit, Kul)\ata lhexeafLox,_the Appllc.ant. was promoted on
‘merit quom as an Absxgstant Lnfmmment Officer. at' Special Unit,
Kolkata. The Applu,ant '»;as tfénlsiened fr om bpecxal Unit, Kolkata to

.Kolkata Zonal thua Kolkata and on June 1996, he was again
i

e i
,',‘\\‘b ARH) ,IV/'," )
gt

"45 eihl, Now, the ApplianL is worku)g as Enforcement Ofﬁcer at '

transfexred fx om Kolkata Zonal thce to Delh) Zonal Ofﬁce, New

N

ahatl Sub Zonal Ofﬂca, Guwahau rom 01.11.2004. The Applicant

7 wds undmgona Hnee times Anglo Plasly Oper mion, first at AIIMS,

'f"'i!‘g,‘.

New D("“]l and oLher t:wo at BM Bula Heart Research Centre at

1

i : o 'Kolkata 'lhe Apphcant submltted representation on 22.06. 2006
|
'seekmg transfer from Guwahab to Kolkata due to: his health reason.

' _But ‘the Respondents did not reply to the sa:d 1epresentatxon
“Aggrieved by ‘ﬂie-'said?’inaction of the R.espondents_-:; the Applicant has

Mc'd this /\pphcm.@n seekmg the io]lowmg reliefs: -

’,

3.0 Thaet the Hon‘hlf* Firibunal may be

pleascd to direct the Respondents to transfer

: . the applicant from Guwaljati to Kolkata, i.c.
; his home town, considering his condition of
: ‘ . L healtl and the interest of his family members
' including his old aged alling mother, oiling

wife and two children.

b 182 .To pass any: otllel appnopnau, relief or

I o , rehef(s) to: which the Applicant may be entitled
g oo wiand as may be deem fit;and proper. by the

| Hon’ble Tr 1buna]
2. - ‘ We have heard Mr A. Ahmed leaxned Counsel for the

/-\pplicént and 'Mr M.U. Aluned, learned /\dqll C.G.S.C. for the

Respondenvts..‘l ' | A:[TESTED 4,- _

o ADVOCATE

P
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3. \h /\ Ahmod l@arllled Counsel for the Applicant submitted
Hml the Applicant, muhmillml mpwmzxnf’?\lions nghl hom 15. ()“3 2004
. seeking transfer g his hometown. However, the Ro:,pondentb did not
respond to the said representations. Mr Ahmed, learned Counsel
further subm:tted that he will he satisfied if a dlrectlon is given to the
Respondents to consider, these 1epresentatxons of the Applicant with
all sympqthy and as per guxdelmes. Mr M.U. Ahmed, learned Addl.

C G.S.C. for lhe Respondent.s qubnnu.ed that it will suihrc, the ends of

justice and h¢> has no ubgectxon in adoptmg such Lomée of action.

In the inmregl of justice, this Court directs that the

"mons that ha

&,

.;i:been filed . by the Apphcant shall be

n.’xdered by the hespondent \]0 2 thh all sympathy. and pass

MM
appro prxate or der and Commummte the same to th Applu.ant wnthm
ﬂmwM*W C. e :,‘d-(w . i )
three months from.the date of rea,expt of, th)s order.
. ,,,.:" PR pratr :
\_/..-n?"'"" dlwﬂ
Ihe OA is. dlsposed of as above at rh admission stage
itself. In the urcumstames no or der as to cosLs r
..: , :ar';‘.v_-"l gL-a-4'<<~<v~r-,~v"vuw~.-|-v.\q-~' PRSI AR
H Coe b e A . : i ’ ' 0!
! Lo - ; " 84/ VICE QUAINNAN
' _ ~ Sd/MEMBER (A)
: o ‘
nntn of App\lcntlon {ERIR OIS '9;('6 é s
r:0tn OD ‘which copy is rendy cg.«o 6
. ! ate o which,copy-is d°‘W°“°d e
S “evtifieo o be {rue con ‘ :
', ~ ! }
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From: P. K. Das, )
Enforcement Officer,
Directorale of Enforcement,
Guwahati Bub-Zonal Office,
Guwahall. o

Dated: 2nd Aug.,2006.
To

The Director, v ' ‘

Directorate of Enforcement, .
Lok Nayak Bhavan; Khan Market, o
NEW DELHI - 110003. ; | ’

Ld

THROUGH PROPER CHANNEL

Sir,
Sub: Representation for transfer to Kolkata on
Medical ground and humanitarian ground.

Ref: O.A.No184 of 2006 in the CAT, Guwahati
‘Bench Judgment and order dt.01.08.2006

With due reépecl Il am forwarding the Judgment and‘Order daled
01.08.2006 passed in O.A NO.184 of 20086.

Sir, 1 am working as an Enforcement Olficer and posled and
joined at Guwahati since 01.11.2004.As | have already slated before
your Honor in my various representations since September 2004, that |
am suffering from acute heart trouble and on three occasions
Angioplasty operations were done. On 15.06.2005 | suffered serious
heart attack during the office hours at Guwahati Office. Due to ,my
serious condition | was air lifted to my home town at Kolkata as per
direction of Head Office and admitted to B.M.Birla Heart Research
Centre. On 22.06.2005 third Angioplasty

me. After the said operation | was compelled to take medical leave for

allernative but to approach the Hon'ble Central Gouvl, Tribunal,
Guwahali Bench through  O.A.N0184/2006 for redressal  of my
grievances. Afler hearing both the parties The FHon'ble Tribunal was

pleased to pass an Order for considering my case for transfor to my
home town at Kolkata within Ihree months.

CE I therelore, dgain, most humbly request your hond;r. 10 consider my

se with kind and sympathetic manner as per direction of the Hon'ble
Tribunal. : ;

4 4

Thanking inJ in ahticipation.

Yours faithfully,

Encl: Copy of the Order ( P.K. Das )
Enforcement Officer

ATTESTED .

Jbhalli.

ADVOCATE )



